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Title: Regarding illegal construction of gates by the Maharashtra Government on Babhali project on River Godavari.
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"Further construction of the Babhli Project will be kept on hold till an amicable agreement is reached in this
regard between the two Governments."
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"A Technical Committee headed by the Chairman or a Senior Officer of the Central Water Commission and
consisting of representatives of the States shall go into the details of various issues involved in the Babhli
Barrage Project. The Technical Committee shall submit a report as early as possible but not later than 20t"
May, 2006. Till the Technical Committee submits the report, the status qguo in respect of activities in the Babhli
Barrage Project shall be maintained and further construction work will not be done by the Government of
Maharashtra."
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"My Dear Shri Vilas Rao Deshmukh Ji,

It has been brought to our notice that Maharashtra Government has gone ahead with the construction of
Babhli Barrage Project. This has caused great anxiety to the people of Andhra Pradesh.

You will recall that in the meeting held on April 4, 2006, when you and Shri Rajashekhar Reddy, Chief Minister
of Andhra Pradesh were present, it had been agreed that no construction work would take place till the
dispute was settled. It was also agreed that a Technical Committee headed by Chairman, Central Water
Commission and representatives of both the concerned States shall go into details of various issues involved in



Babhli Projecta€]

Recently, a delegation led by Chief Minister of Andhra Pradesh met hon. Prime Minister on the above issue and
requested him to take necessary action to stop the construction activities at the project site. On the direction
of the Prime Minister, a team of officers from CWC visited the project side during April, 2007 and submitted a
report to the Ministry on 11.04.2007. As per the report, the construction activity is continuing at the project
site."
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MADAM SPEAKER: Please conclude now.

SHRI NAMA NAGESWARA RAO : Madam, this is a very important letter.
"The Members of Parliament from Congress and Telugu Desam Party also met me on 11.04.2007 and
requested to take necessary action for stopping the construction work. They expressed their anguish that the
construction has continued in spite of the fact that the matter is pending before the hon. Supreme Courta€;
I would like to request you either to sort out the matter directly with the Government of Andhra Pradesh or

else wait for the decision on the same issue by the Supreme Court. It is, therefore, obvious that construction
work will remain suspended in the mean time."
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MADAM SPEAKER: Please conclude now. You have made your point.

SHRI NAMA NAGESWARA RAO : This is very important.

MADAM SPEAKER: Now, the Government will respond. You have made your point. fis2 s aga oo dicid),
off oI oIPYaR I & 3A w2 off dlemr 3 "It shall not install the proposed 13 gates until further orders."

g 39 3ol b a6 ot st ST DY cren f&Rn ) SIoN AW 2ol P WG 3 B Yrsa [foRe: dI Iecdoc a1y B Gl I I BIRIT 3| S3a
I 3T B A T 3IGARI 3l 8 3 $AD {18 Bs3el sMoldioe Reed 3 yrsa Biforee: oI soldicadioe aifde; ifdrrict off .. srfRizma st
SIq Polled 3R Afclons P f3¥wIe 3 sordicd gu &) 3P a1 ARl Sff oft Sexete aree f¥ewye 3 sordica gu 9 ... (cugerer)

31EAST ABIGAT & 31d 3 AT DY,
off GIIAT GIRIER 3@ : 31U 31 B frole 3fiR dictol & fore il ordt S 28t &) e Tg Fscayvi 59 3 ...(Iqwrer)
MADAM SPEAKER: Do not get emotional. You may speak.
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MADAM SPEAKER: Thank you so much. Please take your seat. You have made your point.
...(Interruptions)

MADAM SPEAKER: Please sit down.



...(Interruptions)
MADAM SPEAKER: All this will not go on record.
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The Supreme Court is seized of the matter. Even a contempt petition has been filed in the Supreme Court which is pending
in the Supreme Court. Therefore, I would earnestly request all of you that there are other fora available for the point that
we have raised here. Every hon. Member knows as to what is the role and what could possibly the role of the Government
of India in the matter which involves disputes between the two States. I think, we should stop the matter here. There is
the other matter relating to the reply of the hon. Finance Minister on yesterday's debate on price rise. I suppose, we should
begin on that....(Interruptions)



